CENTRAI ADMTNTSTRATTVF TRTRUNAI
PRTNCTPAI RFNCH : NFW NFIHT

O.A. NO .1480/7002
NFW DFIHT 1ATH DAY OF SFPTFMRFR 2003

HON’RI F SHRT SHANKFR RAJU, MFMRFR (.1)

Sh. Dinesh Kumar Sharma

Pecn, National Tnstitute of Science
Communication and Tnformation Resources,
Dr. K § Krishnan Marg Near Pusa New Nelhi

C/0 Naresh Kumar R/o T-R17/N-AR,
Raljieet Nagar,
New Nelhi - 110008

....... Anpiicant
4 (Rv none)
VERSUS
1. Council far Scientific and Tndustrial Research
through its director General,

Anusandhan Rhawan,
Rafi Marg, New Nelhi 110 001,

e

Sh. V K Gunpta,

Nirector,

National Tnstitute of Science
Communication and Tnformation Resources,
fr. K 8§ Krishnan Marg Near Pusa New Nelhi

........... Resnondents
(Rv none)

ORNDFR (ORAI )

None appeared for the parties. 0OA is disnosed of in

terms of Rule 158 and 16 CAT (procedure) Rules.

2. Applicant impugns respondents  Memo dated
16.4.2002 nlacing him under suspension under Rule 10(1) (CS

(CCAY 1985

3

hereinafter refer to as Rules. Anplicant while
working as neon was nlaced under suspension with effect from

'\b/16.4.?002 on a2 contemplated discinliinary nroceedings.
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3. Vide Memo dated °PR.7.2002 | annlicant has  heen

issued a major nenalty charge sheet under rule 14 of the Ruies
ibid Alleging snread of haseless allegations of corruntion
against  seniar officers vitiating the working atmosnhere of

the Tnstitute. The enquiry is to he further continued.

4. Applicant assails his |suspension an the ground
that  Rule 10(1) of +the Rules  ihid  renuires mention af
contemnlated hroceedings  in  the arder of  susnension. On

investigation aof the cAase there is no ground far |suanensinn.

5. Tt da stated that resnondents have not nassed the
impugned order in public  interest hut nersnnal  hias of
respondent.  No. ? who wanted the Appiicant to give 3 false
comniaint indicating other emplovees. On  rafusal hv the

anppiicant he was nunished.

&. Tt dis atated +that nlacing 2 goverrnment |fervant
under susnension on establishment of nrima facie case and f

there 413 np annrehension of hamnering the disciniinary

nroceedings  in anv manner . the UNnnecessary suspension is  +n

he avoided.

b
7. Respondents in the renly filed Yehementiv renlied

the contention and toak s preliminary ohiection that annlinant
had failed to file the statutery remedy under Ruie 22 of +the
Act by filing an anpeal against the order of susnension. As
such  0A  dis  harred under saction 20 of +the Administrative
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2. On merits it is contended that anniicant had been

nlaced under susnension and an investigation has been carried
ot on a contempnlated proceedings for alleging conduct of the

anplicant which is within the ambit of Rule 1N(tY.

a. T+ 4a satated that by subhseacuent issuance of
charge-sheet the suspension of applicant is justified. The
allegations against annlicant are grave making false

accusation against the senior officers.

10. T have carefully considered the rival
contentions of the narties and perused the material on record.
Against the order nassed under Rule 10(1)Y nplacing the
anniicant. under susnension on contemniated proceedings, the
atatutory remedy is available to the apnlicant. under Rule

22(1) of the CCS (CCA) Rules 196A.

1. Admittedly , as the aforesaid remedy has not
heen exhausted the nresent 0OA is not maintainahle in view of
Section 20 of AT Act 198R which reauires an anpiication to be
admitted after exhausting of availahle remedies under the

Ritles.

12. Th view of +the matter, +the npresent 0A s
dismissed for non exhausting of departmental remedies with
linerty +o the apnlicant to avail tﬁe remedv in accordance
with Rules and thereafter if aggrieved. to anproach this Court

in accordance with law.

S Rapy

{Shanker Raiu
Member (.!)

Patwal/



